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Respondent ( 	JLb1 

	

docate for the applicant (s) 
	Lill 

• 

Adtjocate for the Respondent(S)  

Wotes 	
.- 	---------- 

of the."Registry f 	Date 	
Order of th Tribunal 

I 	 — 

23.9.02 ' 	Issue notice to show cause 

as to why this application shall 

not be admitted. Returnable by 
1 	 four Weeks. * 	 I 	Also issue notice to show 

	

• 	 I

I 	I cause as to why interim order 

as prad for shaU not be wanted. 

Mr A.Deb Roy.learned Sr.C.G.S.0 y 	
accepts notice • Returnable by 
26.9.02. 

List on 26.9.02 for show 

Cause. 

I  
Member 	 Vice-Chairmani 
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26.9.02 	Reard Mr. U.B.Saha, learned r.• 
oouns for the applicant assisted 

Mr. M.K\Miahra at length. Earlier 

notices .ire issued on the respo dents 

to show ca se as to why an inte iut order 
would not t be passed. No re urn so far 
fjled. 

Consi aning the fa te and circuma-  
tanceaofthe aseandasothenature 

of the order fo transf r and posting 
of the applicant the peration of the 

• 	 impugned order da ed 0.9.2002 shall 

rnain suspended t 	the next date. Let 
the respondents s 	t its return on or 
before 10.10.200 • T e matter shall again 

be posted for a isel on 10.10.2002. 
Ifl,  'v'.tew' of the suepens n of the impugn&, 

• order the res ndents az'e directed to 
\ allow the a iicant to wok in his post 

prior to sting. 

T)e respondents maycme for 
mod ificion of the onler in he meantime. 

H or 	 Vice-C irman 
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26.9.2002 	HeaZd Mr.U.B.Saha. learned Sr. 

counsel for the applicant assisted by Mr. 

M.K.M.tshra t  learned counsel at èength. 

Earlier notices were issued on the respon-

dents to show cause at to why an interim 

order would not be passed* No return so 

far is filed. 

Considering the facts and circum". 

Stances of the case and Also the nature 

of the order for transfer and posting of 

the applicant and other attending circum-

Stances, we are of the opinion that an 

interim order is called for. We according 

ly order upon the respondents to keep in 

abeyance the impugied Memo No.Vig/1-"4/ 

2002.2003 dated  10.9.2002 transferring the 
applicant from Agartala. The impuned 

• 	 order of transfer shall remain suspended 

in the meantime. 

Let the respondents submit its 

objection/statement in writing if any. The 

case shall be posted again on 10.10.2002 
for anission ar. further order. MW It 

wold also be open to the respondents to 

come up for modification/vacation of the 

interim order, if they are so advised. 

• 	 Member 

to 	 U 
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-' 	- 	 - 	open Court s 	kept in separate 1sheete. 

j, 	 The applicataon is dismieed,i, terms 

f the order. No order is to costs. 
C,27 

- 

,,- 
J- U i c eC hai rman  

b 

X. IV 

L 

-V' 

-- •- 

. 	 n 	 -' 	•--- 	
V 

c: 	l( 	•)r; 	 j: - , 	 V  

- 	.V 	i 	• 	. 	 u 	:. 

• 



41", 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.307 of 2002 
Original Application No.308 of 2002 
Original Application No.309 of 2002 

And 
Original Application No.310 of 2002 

With 
Misc. Petition N0.133 of 2002 (In O.A.No.307/2002) 

Date of decision: This the 11th day of October 2002 

The Hpn'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K Sharma, Administrative Member 

O.A.No.307/2002 

Srnt Aniva Dutta, Postal Assistant, 
Wife of Sri Tirthankar Chowdhury, 
Joynagar, Agartala. 

O.A.No.308/2002 

Sri Janardhan Debnath, Postal Assistant, 
Resident of Sripalli, Badharhat, 
Arunchatinagar, Agartala. 

0.A.No.309/2002 

Sri Haru Dasgupta, Postal Assistant, 
Resident of Bhattapukur, 
Arunchatinagar, Agartala. 

0.A.No.310/2002 

Smt Ajita Dutta, Postal Assistant, 
Wife of Sri Prabal Dutta, 
Jagannath Bari Road, Agartala. 	......Applicants 

By Advocates Mr U.B. Saha, Mr M.K. Misra and 
Mr D.C. Nath. 

- versus - 

The. Union of India, represented by the 
Secretary, Ministry of Communication, 
Government of India, 
New Delhi. 
The Director General, Posts, 
Dak Ehawan, New Delhi. 
The Chief Postmaster General, 
North Eastern Circle, Shillong. 
The.Director of Postal Service (Head Quarters), 
Office of the Chief Postmaster General, 
North Eastern Circle, Shillong. 
The Director, Postal Services, 
Agartala Division, Agartala. 
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Smt Trishalji.t Sethi, 
Wife of Sri K.S. Sethi, 
Director of Postal Services, 
Ag&rtala Division, Agartala.i 
Sri Lalhluna, 

• 	Director Postal Services (Head Quarters), 
Office of the Chief Post Master General, 
Shillong. 
Sri B.R. Haldar, 
Asstt. Director, 
Office of the Chief Post Master General, 
Shillong 	 Respondents 

• 	By Advocates Mr A. Deb Roy, Sr. C.G.S.C. and 
Mr B.C. Pathak, Addl. C.G.S.C. 

OR D E R 

CHOWDHURY. J.. (v.C.) 

The issue is identical in all the four O.A.s 

concerning the legitimacy of the impugned order dated 

10.9.20b2 transferring the four applicants from Ag.artala 

Postai. Division. The text of the order is reproduced 

below: 

"The Chief Postmaster General, North Eastern 
Circle, Shillong hereby ordered the 
transfer/posting of the following officials of 
Agartala Postal Division under Rule 37 of P&T 
Manual Vol.IV to have immediate effect and in the 
interest of service. 

Si. Name of official and 	Postal Division to 
No. Present place of post- 	which posted on 

ing 	. 	 • 	transfer 

Shri Janardhan Debnath, Meghalaya Division 
PA, Agartala HO 
Shri Haru Das Gupta, 	Meghalaya Division 
PA, Agartala HO 
Smti Aniva Dutta, PA, 	• Dharmanagar Division 
Agartala HO. 
Smti AjitaDutta, PA, 	Dharmanagar Division 
0/0 DPS Agartala 

The above four (4) officials who are being 
transferred out of Agartala Postal Division should 
be relieved within 14th September 2002 positively. 
If they are not relieved within the stipulated 
date, they will be deemed to have been relieved. 
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The Sr. Supdt. of P.0.s, Meghalaya Division, 
$hillong, will immediately issue the posting order 
in respect of Shri Janardhan Debnath and Shri Haru 
Das Gupta. The Supdt. of P.0.s, Dharmanagar 
Division will also immediately issue the posting 
order in respect of Smti Aniva Dutta and Smti 
Ajita Dutta.' 

The applicants assailed the order of transfer as 

arbitrary, discriminatory and unlawful vitiated by 

improper exercise of power. 

2. 	In view of the commonality of the factual matrix, 

the fa€s mentioned in 0.A.No.307 of 2002 are referred 

to hereinbelow for the purpose of adjudication of all the 

four applications: 

The applicant in O.A.No.307/2002 claimed. to be the 

Treasur,r of the Agartala Division, Branch of All India 

Postal Employees Union, Group C; the applicant in 

0.A.No.3.08/2002 similarly c4aimed to be the President of 

Agartala Division, Branch of All India Postal Employees 

Union, Group C; the applicant in 0.A.No.309/2002 claimed 

to be , the Divisional Secretary of Agartala Division, 

Branch of All India Postal Employees Union, Group C and 

' the applicant in 0.A.310/2002 claimed to be the Vice-

President of Agartala Division, Branch of All India 

Postal Employees Union, Group C. The applicants, inter 

alia.pleadedabout the General Strike of Postal Employees 

that 'took place from 5.12.2000 to 18.12.2000 for 

fulfilling, the economi'c.demand of the employees of the 

Postal Department. It was also stated that the 

aforementioned strike was declared illegal by the 

authority, but due to mass employees participation, the 

authority could not initiate any disciplinary action 

against, the Postal Employees including the applicants'. 

The respondent No.6 joined as a Director of Postal 

Services, Agartala Division on 20.12.2000. According to 

the....... 
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the applicants the respondent No.6, on her joining as 

such tried to interfere in the Trade Union activities of 

the applicant's Association/Union work and threatened the 

Postal Groups C and D employees, who are the members of 

the Union. The applicants also referred to the incident 

that took place on 5.8.2002. It was also pleaded that on 

29 and .30 July 2002 the respondent No.6 as Director, 

Postal Services, Agartala Division issued chargesheets to 

Shri Mrjnal Kanti Das, Postal .ssistant and Shri Kanti 

Ranjan Debbarma, Deputy Post Master, Agartala Head 

Office. It was stated that for the aforementioned action 

of the, respondent No.6 the general employees of the 

Postal Department, Agartala Division expressed their 

unhappiness.. According to the applicants a delegation of 

ten members of the All Indi& Postal Employees Union Group 

C and D and National Union of Postal. Employees Group C 

and D met the respondent No.6 in her Chamber at 11.00 

A.M. under the leadership of the applicants and others 

with a request to withdraw the chargesheets issued under 

the relevant rules against the two employees. The 

respondent No.6 misbehaved with the Union leaders 

including the applicants and threatenedthem at the . . 

discussion. The applicants also referred to a 

communication dated 6.8.2002 sent . by  the respondent No.6 

addressed to the Chief Secretary, Government of Tripura. 

According to the applicants the allegations made by the 

respondent No.6 against the applicants and the associates 

in the letter dated 6.8.2002 were false and fabricated 

and.the same was done only to harass the applicants and 

the members of the Union to dissuade them from continuing 

with "their Union activities for the interest of the 

Postal ......... 

'i- 	- 
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L 
Postal 	employees. 	It 	was 	also 	pleaded 	that 	on 	the 

infornation received from the respondent. No.6,. the Chief 

Post 	Master 	General, 	N.E. 	Circle, 	Shillong 	sent 	two 

officers, 	namely 	the 	Director, 	Postal 	Services 	(HQ), 

Office of the Chief Post Master General and an Assistant 

Director of the Office of the Chief Post Master General 

for an enquiry about the alleged incident, that took place 

on 	5.8.2002. 	The 	two 	officers 	came 	to. 	Agartala 	on 

29.8.2002 	and 	discussed 	with 	the 	applicant 	and 	other 

employees 	who 	were 	in 	the 	delegation 	at 	the 	time 	of 

discussions 	in 	the e 	chamber 	of 	the 	respondent 	No.6. 

According 	to 	the 	applicants 	after 	enquiry 	nothing 	was 

found, however, 	surprisingly by the impugned order dated 

10.9.2002, 	the 	applicants 	were 	illegally 	transferred. 

Hence 	the 	present 	applications 	assailing 	the 	impugned 

order of transfer asviolatjve of Rules 37 and 37A of the 

P&T Manual and F.R. 	15. The applicants also assailed the 

order 	of 	transfer 	as 	arbitrary, 	discriminatory 	and 

malafide and contended that the said order wasnot passed 

inpubiic interest. 

3. 	We 	i8sued notice 	on the respondents on 23.9.2002 

and also issued notice as to, why interim order should not 

be 	granted. 	On 	the 	returnable 	date, 'i.e. 	26.9.2002 	we 

passed an interimorder keeping in abeyance the impugned 

Memo 	dated 	10.9.2002 	and 	ordered 	the 	respondents 	to 

submit 	written 	statement/objection 	in 	writing. 

Accordingly, 	the 	matter 	was 	posted 	to 	10.10.2002 	for 

. admission. 	The 	respondents 	submitted 	written 	st,atement . 

• opposing 	the 	applications 	and 	also 	submitted 	a 	Misc. 

Petition 	No.133/2002 	in 	0.A.No.307/2002 	praying 	for 

vacation and/or modification of the interim order dated 

26.9.2002. 
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4. 	We have heard Mr U.B. Saha, learned Sr. cbunsel 

for the appiicantsi assisted by Mr M.K. Mlsra, Advocate, 

at length. We have also heard Mr A. Deb Roy, learned Sr. 

C.G.S.C. as well as Mr B.C. Pathak, learned Addi. 

C.G.S.C. appearing an behalf of the respondents. The 

learned Sr. counsel for the applicants took pain in 

placingbefore us the materials on record in support of 

his case. The learned Sr. Counsel also referred to the 

provisions of Rule 37 of the P&T Manual as well as the 

provisions of F.R. 15 and 22. Referring to the factual 

qonstituentSi the larned Sr.., 'counsel, for the applicants 

submitted that the impugned order was passed as a measure 

of puxTishmeflt and the alleged allegations mentioned in 

the complaint were the foundation of the 'order of 

transfer which was per' se punitive in character. The 

learned Sr. counsel submitted that the order of transfer 

was grounded on malafide an4 extraneous considerations 

and therefore, the same was 'liable to be set aside and 

quashed. The learned Sr. cunsel had also drawn our 

attention to thejudgment rendered by the Ahmedabad Bench 

of the Tribunal and s'ubmitted that the Ahmedabad Bench by 

judgment and order dated 21.12.1995 inO.A.N0S.250, 267, 

268 of 1994 and like cases held that. the department 

itself had kept in abeyance the operation of 'Rule 37 

itself and therefore, the impugned order of transfer in 

those cases were set aside and quashed. The learned Sr. 

counsel also referred to the decision rendered by the 

Gauhati Hgih Court in Lilaram Bora Vs. Union of India and 

others; reported in'1982 (1)' GLR 366; Ramzan Ali Ahmed 

Vs. Taiyab Ali Ahmed, reported in 1996(2) GLT 242 and 

Nikunja Ch Deka Vs. Assam Agricultural University and 

othefs., reported in 1992 (2) GLT 555. 

A 

 

 

0 
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the claim of the applicants referred to the facts 

mentioned in the written statement as well as to the 

Misc. petition No.133/2002 praying for vacation, of the 

interim order. The learned counsel for the respondents 

submitted that theimpugned order of transfer was passed 

due toadministrative exigencyso that the administration 

could un smoothly and subserve the public interest. Mr 

A. Deb Roy,'ierned Sr. C.G.S.C., stated. that the transfer 

of a Government servant is an incidence of the service 

and that a Government servant'do:eà not possess a right not 

to be removed from a place of posting. The Tribunal 

inexercisirig power under Section 19 of the Administrative 

Triobunals Act, 1985 is not to act as an Appellate 

'Authority. Mr B.C. Pathak, learned Addi. C.G.S.C., 

referridg to the fact situation, submitted' that the 

impugned-order was passed on administrative.grou,n'ds and 

since the said order was., not violative of the statutory 

rules or consitutiona.l, provisions, the Tribunal would 

refrain ,  from interfering with the administrative decision 

passed' by the authority, bonafide. Mr B.C. Pathak also 

sought- 0 distinguish the cases referred to by the 

learned -Sr. counsel' for the 'applicants. 

6. 	: Transfer isalways'understood and construed as an 

incidence of service and therefore, it does not result in 

any alteration of the conditions of service. F.R. 15 (a) 

empowers the authority to transfer a Government servant 

from o-e' post to another; provided that except- (1) on 

account of-inefficiency or misbehaviour, or (2) on his 

written request, a Government servant shall not be 

transfered . subtantively to, or, except in a case 

covered........ 
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covered by Rule 49, appointed to officiate in a post 

carrying less pay than the pay of the permanent post on 

which he holds a lien, or would hold a lien had his lien 

not been suspended under. Rule 14. 1  But then, all powers 

must conform to the norms enshrined in Article 14 of 

the Constitution of India. Non-arbitrariness is an 

essential ingredient of Article 14 of the Constitution. A 

malafidé exercise of power or for that matter arbitrary 

exercise of power or a transfer order passed .malafide is 

obviously unlawful. The order is to be tested in the 

context of t-he facE situation. Chapter 1:1 of the P&T 

Manual Vol.IV regulates the transfer and posting. Under 

Rule 37  all officials of the department are liable to be 

transferred to any part of India unless it is expressly 

ordered otherwise for any particular class or classes of 

officials. Transfers should not, however, be ordered 

except when advisable in the interests of public service. 

Postmen, village postmen and Class IV servants should 

not, except for very special reasons, be transferred from 

one disrict to another. All transfers must be subject to 

the conditions laid down in Fundamental Rules 15 and 22. 

Under Rule 37-A transfers should generally be made;...in:; 

April.of each year so that the education of school going 

children of the staff is not.di1ocated. In emergent case 

or cases of promotion these restrictions will naturally 

not be applicable. 

7. 	Mr U.B. Saha, the learned Sr. counsel for the 

applicants.particularly emphasised the complaint lodged 

by the respondent No.6 by her communication dated 

- 6.8.2002 addressed to the Chief Secretary and also to the 

note submitted by the inquiry Officer and the Director of 

Postal; Services dated 5.9.2002. It would be appropriate 

in:......... 
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in this context to refer to the communicatin dated 

6.8.2002 submitted by the respondent No.6 to the Chief 

Secretary, which reads as follows: 

'This is to report to you the ugly incident 
involving gherao and assault on Director Postal 
Services, Agartala on 5th August 2002: 
on 5th Aug I went to my office at around 10 A.M. A 
little thereafter, the union leaders, Mr Janardan 
Debnath and Mr Haru Dasgupta and others came to my 
chamber and demanded that the charge sheet issued 
by the department to Shri Kanti Debbarma Deputy 
Post Master, must be withdrawn immediately as he 
is due to retire soon. I explained that thepower 
to withdraw a charge sheet is vested with the 
Chief Post Master General (Chief PMG) who is at 
Shillong. They were however very vociferous and 
insistent, upon which I suggested that a 
representatior may be submitted which I could 
forward to the Chief PMG for necessary action. 
They refused to do so, and insisted upon me to 
withdraw it at once. 
At this stage, I spoke on phone to the Director 
Postal Services (HQ) in the 0/0 Chief PMG Shillong 
who also spoke to Shri Janardan Debnath explaining 
to him that they may submit a representation to 
ITIs office through the DPS Agartala. To this also, 
they did not agree and became more agitated and 
started shouting slogans and using objectionable 
language. 
Thereafter (another 5 minutes or so) I got up and 
walked towards the door. Shri Haru Dasgupta and 
another employee (an Extra Depttl Stamp Vendor - 
union leader of the ED Agents- posted at 
.ecretariate Post Office whose name I can't 
recall) blocked the door physically, and two 
ladies Smt Aniva Dutta and Smt Ajita Datta, held me 
by the upper arms and dragged me into another 
room. I was so taken aback, that I screamed 
loudly, cryingfor help. Nevertheless, they forced 
me into a corner of the room and illegally 
detained me there. 
I also saw that outside my chamber, in the 
corridor, there were about 100 odd people 
stationed. in this room several ladies and men 
gheraod me. Mr Haru Dasgupta repeatedly taunted me 
and gave inciting speeches against me with 
wrongful and malicious statements. From time to 
time, Shri Janardan Debnath would come to me and 
give ultimatum to sign the papers for withdrawing 
the charge sheet. He said that as soon as I sign 
it, I will be allowed to go. 1 just kept quiet 
each time. 

I then went towards the window and on seeing some 
police constables below, I shouted and screamed 

\L, 
for help, beating the window grills with my hands 
to draw their attention. I may mention that the 
West Police Station is right opposite the Head 
Post Office and the office of DPS, but no one came 
from the police station to help. At this Mrs Aniva 
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Datta told mecaustically 'Madam, this is Tripura. 
4. No 	police will 	come to help you' 	I 	suppose this 

statement 	speaks 	volumes 	about 	the 	state 	of 
affairs. 
At 	around 	1-30 	P.M. 	again, 	Mr 	Janardán 	Debnath 
came up 	to me 	and 	said 	to me 	in a 	confidential 
tone that the situation is reaching boiling point 
and 	if 	I 	don't 	sign 	the 	papers 	immediately, 	it 
will explode and no one will be in a position to 
protect me from the crowd outside. 
Gradually, 	the 	situation 	changed 	for 	the 	worse. 
'The postal 	staff started leaving the room and 	in 
their 	place 	dangerous 	looking 	men 	and 	women 
gathered around me. I sensed that the situation is 
becoming more tense and mortally dangerous for me, 
so when Mr Janardan Debnath came to me again, 	I 
'requested to be allowed, to speak 'to the Chief PMG 
so 	that 	I 	may 	be 	able 	to 	sign 	the 	papers 	for 
withdrawal 	of 	the 	charge 	sheet. 	Thereafter, 	I 
spoke tothe Chief PMG who at first did not agree. 
It was only pfter 	I 	convinced him that I was in 
• grave danger, •he said that 	I 	could sign whatever 
was necessary for my°safety and security. 	I 	then 
signed 	the 	papers 	withdrawing 	the 	charge 	sheet, 
and only then, was I allowed to go. 
I am deeply tormentédand shocked by this incident 
and 	appeal 	to 	your. kind 	self 	to 	take 	necessary 
action in the matter. 	The safety and security of 
the 'Centrl govt. officers posted in Tripura is the 
responsibility of theState Govt. 	In fact., 	I 	fear 
for my life and that of my family including my two 
small children, and 1 humbly submit for necessary 
security 	for 	self 	and 	family. 	It 	is 	due to this 
deep sense of fear and shock and fearing for the 
safety 	of 	my 	children 	that 	I 	have not 	lodged 	a 
formal 	FIR 	with. 	the 	police. 	As 	a 	lady 	officer 
serving with sincerity and dedication in this far 
flung 	North 	Eastern 	Region 	of 	the 	country 	and 
working hard to improve the Postal Services in the 
State, 	this 	incident 	came 	as 	the 	most 	fearful 
inghtmare to me.' 

The learned Sr. counsel for the applicant also brought to 

our 	notice 	the 	communication, sent 	by 	respondent 	No.6 

addressed to the Chief Post Master General, N.E. Circle, 

Shillong drawing the attention of the Chief Post Master 

General. 	In 	the 	aforesaid 	communication, 	the 	respondent 

No.6 reported her version of the events that took place 

on 	.8.2002. 	In 	the 	said 	communication 	the 	respondent 

No 6 	only 	reflected 	the apprehension 	of 	the Director of 

Postal 	Services, 	Agartala 	(respondent 	No 6) 	because 	of 

the 'events that took place 	Admittedly, the Union leaders 

who.......... 
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who approached the respondent No.6 on 5.8.2002 demanded 

for withdrawal of the chargesheet issued against one of 

the Deputy Postmaster, who was due to retire soon. In the 

communication the respondent No.6 also narrated what 

transpired on that  day which was similar to that 

reflected in her communication addressed to the Chief 

Secretary on 6.8.2002. Some of the passages of the 

communication addressed to the Chief Post Master General 
* 

are reproduced below: 

I explained that the 'disciplinary cases' are 
totally beyond the purview of the unions and 
•moreover the power to withdraw a charge sheet is 
vested with the Chief PMG who is at Shillong. They 
were however very vociferous and insistent, upon 
which I suggested that a representation may be 
submitted which I could forward to the Chief PMG 
for consideration. They refused to do so, and 
insisted upon me to withdraw it at once and their 
protests also starting taking an ugly turn. 

Thereafter (another 5 minutes •or so) I got up and 
walked towards the door. Shri Haru Dasgupta and 
another employee (an Extra Depttl(GDS) Stamp 
Vendor- union leader of the ED Agents- posted at 
Secretariat Sub Post Office whose name I can't 
recall) blocked the door physically, and two 
ladies Smt Aniva Dutta (who works in Accounts 
branch of Agartala HO) and Smt Ajita Datta 
(Divisional office) held me by the upper arms and 
dragged me into, another room. I was so taken 
aback, that I screamed loudly, crying for help. 
Nevertheless, they forced me into a corner of the 
room and illegally detained me there. 

I also saw that outside my chamber, 	in ' the 
corridor, there were about 100 odd people 
stationed. In this room several ladies and men 
gheraoed me. Mr Haru Dasgupta repeatedly taunted 
me and gave inciting speeches against me with 
wrongful and malicious statements. This continud 
for quite some time. From time to time, Shri 
Janardan Debnath would come to me and give 
ultimatum to sign the papers for withdrawing the 
charge sheet. He said that as soon as I sign it, I 
will be allowed to go. 

I then went towards the window and on seeing some 
police constables below, I shouted and screamed 
for help, beating the window grills with my hands 
to draw their attention. I may mention that the 
West Police Station is right opposite the Head 
Post Office and the office of DPS, but no one caiie 

from ...... 
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Aniva Datta told me caustically 'Madam, this is 
Tripura. No police will come to help you.' I 

from the police station to help. At this, Mrs 

suppose this statement speaks volumes about the 
•state of affairs. 
At around 1.30. P.M. again, Mr Janardan Debnath 
àame up to me again and said to me in a 
confidential tone that the situation is reaching 
boiling point and if I don't sign the papers 
immediately, it will explode and no ne will be. in 

	
'4 

a position to protect me from the crowd outside. 

Mr Saha also referred to Annexure F, annexed in 

M.P.NO.133/2002. The same was a communication dated 

9.8.2002 addressed to the Chief Postmaster General, N.E. 

Circle, Shillong bythe Member (Personnel). By the said 

communication the Member suggested certain remedial steps 

like cancellation of any orders got signed/issued from. 

DPS under duress and threat. Mr • Saha submitted that by 

the said communication, the authority, in fact directed 

the propriate authority to take punitive measure 

against the applicants. No such direction is discernible 

from the said communication. The said communication only 

reflects the reaction in response to the events that took 

place on 5.8.2002. The Member (Personnel) only offered 

some of his suggestions. As a matter of fact the 

authority on its own also caused an enquiry into the whole 

matter as reflected in Annexure B of the written 

statement. The administrative enquiry only posited the 

factual situation as was found by the Inquiry Officer. 

The said enquiry was not relating to any enquiry on 

misconduct. It was only an enquiry on the events that 

took place on 5.8.2002, which was reported by the 

respondent No.6. 
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9. 	The order oftransfer was passed on administrative 

exigency to bring order and harmony. The order in 

question, in the fact situation cannot be held to be an 

order that was passed as a punitive measure. In Lilaram 

Bora (Supr'a), the High Court interferred because the 

order of tra.nsfer was made based on the complaint which 

was the foundation of the order. The aforesaid case was 

distinct from the present case. Here the applicants were 

transferred on administrative grounds. In Lilaram Bora's 

case the High Court had succinctly observed that had 

there been a case of undesirability of the applicant's 

stay at the Gauhati Airport for administrative reason 

(harmony among the staff posted at one place .....), the 

conclusion might have been different as was indicated in 

the judgment. No law requires an employee to be heard 

before his/her transfer for the exigencies of administra -

tion. Reference Director of School Education, Madras Vs. 

0. Karuppa Thevan and another, reported in 1996 (1) SLR 

225 (226). Admittedly,' the transfers of the applicants 

are not in violation of F.R. 15 and 22. So long a 

transfer is made on account of exigency of administration 

and not' from a higher 'post to a lower post the transfer 

would be a valid one and not open to attack on the ground 

of Articles 14 and 16 of, the Constitution of India. 

(Reference: E.P. Rayappa Vs. State of Tamil Nadu, 

reported in 1974 (2) SLR 348). The transter did not 

, involve any reversion to attract interference by the 

Tribunal. The impugned order of transfer was seemingly 

passed bonafide and no' discernible grounds are assigned 

to contradict the bonafide. We are also not pursuaded to 

accept the arguments of Mr Saha to the effect that Rule 

37 is no more in operation. Mr Saha did not dispute that 

no.......... 
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no such order was passed by the authority deleting Rul 

37 from the statute rules. The decision renderedby the 

Ahmedabad Bench of the Tribunal in O.A.NO.250/1994 and 

like cases referred to by Mr Saha are distinguishable on 

facts. As per the judgment, the transfers were not within 

their own cadre and Within the limits prescribed for such 

cadre. The decision rendered by the High Court in Nikurija 

Deka's case (Supra) involved a transfer passed malafide 

since the petitioner in that case was not in the good 

books of the Vice Chancellor and the Vice Chancellor 

wasntedto get rid of him from the campus at Jorhat. The 

case referred in Ramzan All Ahmed (Supra) is a case on 

facts. .aransfer of the appellant in the said case 

jeopardized the applicant's tenure of service. That was a 

case in which the transfer was made from a non-plan 

school to a plan choo1. That was also a proven case of 

colourable exercise of power. 

8. 	Mr. [L.R 

applicants, 	also 	submitted 	that 	each of 	the 	applicants 
are office bearers of the Union and 

as per the Policy of 
the 	Government 	the 	appiic8 	ought 

Ilk 
not 	to 	have 	been 

transferred 	out 	from 	Agartala. 	The 	learned Sr. 	Counsel 
also 	submitted 	that 	the 	applicants only 	sbught 	to 
ventilate their grievance5 and that all of them 

acted in 
discharge 	of 	their 	trade Union 	activities. 	We 	find 	it 
difficult 	to. accept 	the 	plea 	of 	Mr 	Saha justifying 	its 
right. 	There 	are 	more 	ways 	of 	killing 	a cat 	than 	by 
chocking it with cream. Trade Union activities is 

also to 
be 	confined within 	the parameters of law by which 	each 
Citizen is protected 	Trade activities are not above law, 

such stir are also requiredto conform to law, keeping in 
mind 	the 	peace 	and 	dignity 	of 	each 	indlvldul The 

official ............. 
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official guidelines guide, law only binds. On the given 

facts and circumstances, the authority only took the 

impugned measure to bring peace and harmony in the 

establishment. 

10. 	Though we uphold the order of transfer on the 

tacts and circumstances of the case, we have given our 

:anxious consideration on the plea of the applicants, 

namely Smt Aniva Dutta in O.A.No.307 of 2002 and Smt 

Ajita Dutta in O.A.No.310 of 2002. Both the applicants 

are ladies who are having their tamilies at Agartala. in 

the circumstances, we are of the opinion that those two 

applicants, namely Aniva Dutta and Ajita Dut.ta may submit 

their representations ventilating their grievances before 

the competent authority and if they make such 

representations within two weeks from the date of receipt 

of this order, the authority may sympathetically consider 

their grievances and pass appropriate order, keeping in 

mind the administrative exigencies. in such eventuality, 

the auttiority shall consider their representations 

preferably within a month from the date of receipt of 

such representations. Till completion of the aforesaid 

exercise in respect of the applicants in O..A.No.307/2002 

and 0.A.No.310/2002, the stay of the order of the 

transfer shall continue in respect of those two 

applicants. 

11. 	Needless to recite that the Courts or Tribunals 

are not Appellate Forums to decide on transfers of 

officers on administrative grounds. As was observed by 

the Supreme Court in State of M.P. and another Vs. S.S. 

Kourav, reported in (1995) 3 SCC 270; "It is for the 

.4 

administration ............ 
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admjistration to take appropriate, decision and such 

decisions, shall stand unless they are vItiated by 

malafjdes or extraneous consideration without any factual 

background.' 

.12... 	On evaluation of the facts and the factual matrix, 

we are of the opinion that the impugned order'; of 

transfer was passed on administrative ground and the 

same izas passed bonafide. The impugned transfer order is 

not vitiated by arbitrariness or malafide exercise of 

power. 

13.. 	Subject to the observations made above, the 

applications stands dismissed and the interim order dated 

26.9.2002 stands vacated in respect of O.A.No.308/2002 

and O.A.NO.309/2002. 

NO order as to costs. 

Sd/V1C1 CH1,PAN 
4 	

' 	
Sd/ MEaEJ (Adut) 

n km 
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IN TILE CENTRAL ADMINISTRATWE TRIBUNAL : GUWAHATI BENCH 

Original Application 	 of 2002 

Smt Ajita Dutta, Postal Assistant 

Wife of Sri Prabal Dutta 

Jagannath Bari Road 

Agartala-79900 1 

Applicant 

VERSUS 

Union of India 

represented by the Secretary to 

the Ministry of Communication 

Government of India 

New Delhi - 110 001 

The Director General, Posts 

DakBhawan, 

New Delhi - 110 001 

The Chief Postmaster General 

North Eastern Circle 

Shullong - 1 

The Director of Postal Services (Head Quarters) 

Office of the Chief Post Master General, 

North Eastern Circle 

Shillong- 1 

The Director, Postal Services 

Agartala Division, 

Agartala-79900 1 

Smt Trishaijit Sethi 

Wife :of Sri K. S. Seth 

Director of Postal Services 

Agartala Division 

Agartala-79900 1 

Contd. Page 2 
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StiLaihiuna, 

Director Postal Services (Head Quarters) 

Office of the Chief Post Master General 

Slillong- 1 

SriB.R.Haldar 

Asst. Director 

Office of the Chief Post Master General 

Shillong- 1 
Respondents 

DETAILS OF APPLICATION 

PARTICULARS OF THE ORDER AGAINST WHICH THE IS MADE 

The application is directed against the office Memo No. vizl1-412002-2003 dated 

10.09.2002 issued by the Director of the Postal Services (Hq.), office of the Chief 

Post Master General, Ne Circle, Shillong. 

JURISDICTION OF THE TRIBUNAL 

The applicant declares that the subject matter of the order against which she wants 

redressal is within the jurisdiction of the tribunal. 

3, 	LIMiTATION 

The applicant further declares that the application is wiithin limitation period as pre-

scribed in Section 21 of the Administrative Tribunal Act, 1985. 

4. 	FACTS OF THE CASE 

4. I That the applicant is a Citiien of India and working under the Department of Post of 

Union of India and at present working at office of the Director of Postal Services, 

Agartala Division. 

4.2 That the applicant was appointed on 08.04.1966 and subsequently promoted to the 

post of Postal Assistant. After her appointment, she is rendering her service to the 

satisfaction of the Departmental authority from the date of appointment till date. The 

applicant did never face any disciplinary proceeding and I or any other punishment or 

caution rather she was commended several times for her devotion and efficiency. 

Contd. Page 3 
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4.3 That it is stated that the employees working under the Director of Postal Services, 

Agartala Division are members of various employees Organization namely National 

Federation of Postal employees, Federation of National Postal Organization and 

Bharatiya Postal Employees Federation. The applicant is the Vice-Presideit of AgataI.a 

Division, Branch of All India Postal Employees Union, Group-C which is federated 

with the National Federation of Postal Employees registered under the Trade Union 

Act, 1926. 

4.4 That from 5th Decemb.er to 18th December, 2000 there was a General Strike of Postal 

Employees all over India called by Joint Action Committee comprising of Federa-

tion of National Postal Organization, Bharatiya Postal Employees Federation and 

National Federation of Postal Employees federated body of All India Postal Employ -

ees Union Group-C & Group-D took the leadership in that strike for fulfilling the 

economical demand of employees of the Postal Department. It is to be mentioned 

here that the aforesaid strike was declared illegal by the authority, but due to mass 

employees participation, the authority could not initiate any disciplinary action against 

the Postal Employees including the applicant. On 20th December, 2000, Smti Trishaijit 

Sethi, (Respondent No. 6 herein) joined as the Director, Postal Service, Agartala 

being transferred and posted. After her joining as the Director, Postal Service, Agartala 

Division, she tried to interfere in the Trade Union activities of the applicant's Asso-

ciation I Union work and threatened the Postal Group-C and Group-D employees 

who are the members of applicant's Union and also told the applicant and Sri Haru 

Dasgupta, Smti Aniva Dutta of Agartala of Head Post Office and Janadhan Debnath of 

Agartala Head Post Office to give up their Union activities and failing which the 

aforesaid employees including the applicant would have to face the dire consequences 

and she would not spare anybody, if necessary she would take-up the matter with the 

authority for transferring the applicant and her followers Group-C & Group-D em-

ployees outside the State of Tripura. She (Respondent No. 6) also misbehaved with 

the Group-C & Group-D employees who belong to the Union of the Applicant. 

4.5 That regarding the misbehaviour and misdeeds of Smti Tnshaljit Sethi, Director, Postal 

Service, Agartala Division with the Group-C & Group-D Postal Employees belong-

ing to Applicant's Union were also taken-up by the applicant's Union with the Secre-

tary, Ministry of Communication, Department of Posts as well as the Chief Post 

Master General, North Eastern Circle, Shillong. Copies of the letter dt. 14.05.2002 

and 07.03.2002 are annexed hereto and marked as Annexure 1 collectively. 

4.6 That on 29th & 30th July, 2002 said Smti Trishaljit Sethi, Director, Postal Serice, 

Agartala Division issued charge-sheets to Sri Mrinal Kanti Das, Postal Assistant and 

Sri Kanti Ranjan Debbarma, Dy. Post Master, Agartala Head Office. Regarding the 

Contd. Page 4 
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action taken by Smti Sethi (Respondent No. 6) against the aforesaid persons the gen- 

eral employees of the Postal Department, Agartala Division expressed their unhappi-
ness. 

4.7 That on 05.08.2002 a delegation of 10 members of All India Postal Employees Un-

ion Group-C & Group-D and National Union of Postal Employees Group-C & Group-

D met with said Smti Trishaijit Sethi, Director, Postal Service, Agartala Division in 

her chamber at 11.00 AM under the leadership of the applicant and Sri Pradip 

Chakraborty, Partha Chakrabort% Sn Janardhan Debnath, Haru Dasgupta and Smt Aniva 

Dutta with a request to withdraw the charge-sheets issued under the relevant Rule.s 

against the aforesaid 2 (two) employees. At the time of discussion said Smti Trishaljit 

Sethi, Director, Postal Service, Agartala Division (Respondent No. 6) misbehaved 

with the Union Leaders including the applicant and threatened them. After the com- 

pletion of the discussion she (Respondent No. 6) ultimately dropped the charge-
sheet in question. 

4.8 That on 6th August, 2002 said Smti Trishaljit Sethi (Respondent No. 6) made a false 

and fabricated allegation to the Chief Secretaiy, Government of Tripura, Agartala against 

the applicant and her associates namely Sri Janardhan Debnath, Aniva Dutta and Ham 

Dasgupta, copy of which was given to the Principal Secretary to His Excellency the 

Governor of Tripura and Secretary to the Hon'ble Chief Minister. The Chief Secre-

taiy, Government of Tripura sent the aforesaid letter to the Superintendent of Police, 

West Tripura and who subsequently transmitted the same to the Officer In-charge, 

West Agartala Police Station and which was ultimately treated as F.I.R against the 

applicant and her associates. It is to be stated here that the allegations, made by Smti 

Trishaljit Sethi, Director, Postal Service, Agartala Division (Respondent No. 6) against 

the applicant and her associates in her letter dated 06.08.2002, are false and fabn-

cated and was done only to harass the applicant and the members of her Union with an 

ulterior motive, so that they can not continue their union activities for the interest of 

the Postal Employees. It is stated that the employees assembled in the Chamber of 

Smti Tnshaljit Sethi, Director Postal Service, Agartala Division (Respondent No. 6) 

neither misbehaved with her nor used any objectionable language as alleged in the 
letter dated 6th August, 2002 by Smti Tnshaljit Sethi, Director, Postal Service, Agartala 
Division to the Chief Secretary of the State of Tripura. 

A photocopy of the F. I. R. form along with the copy of the letter dated 06.08.2002 

which has taken as complain are annexedherewith and marked as Annexure 2 collec-
tively. 

Contd. P 
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4.9 That Smti Trishaljit Sethi, Director, Postal Service, Agartala Division (Respondent 

No. 6) also informed the Chief Post Master General, N. E. Circle, Shilloiig regàrdih 
the alleged incident of 05.08.2002 and in response thereto, as it happens the Post 
Master General of N. E. Circle, Shillong send 2 (two) officers name Mr. Lalhluna, 
Director, Postal Service (Head Quarter), Office of the Chief Post Master General 

and Mr. B. R. Halder, Asst. Director of the office of the Chief Post Master General, 

Shillong for an enquiry about the alleged incident happened in the office chamber of 
Smti Trishaijit Sethi, Respondent No. 6 and accordingly the aforesaid 2 (two) offic-
ers came to Agartala on 29/08/2002 and they discussed with the applicant and other 
employees who were in the delegation at the time of discussion in the chamber of 
Smt Sethi (Respondent No. 6). After enquiry they found nothing against the applicant 

and her associates in the delegation and hence the authority did not find any reason 
for taking any disciplinary action against them. But on 10/09/2002 vide office Memo 
No. Viz/l-4/2002-2003 the applicant was all on a sudden transferred from Agartala 
Postal Division to Dharmanagar Postal Division under Rule 37 of P & T Manual. 

A copy of the transfer order is aimexed hereto and marked as Annexure 3. 

4.10 That it is stated that the impugned transfer order was issued not for any public interest 

but as there was a hitchjoetween the Respondent No. 6 namely Smti Trishaijit Sethi, 

Director, Postal Service, Agartala Division and the applicant and her associates Un-
ion members, who were in the delegation on 05/08/2002 and as the applicant was an 
eyesore of Smti Trishaijit Sethi (Respondent No. 6) and she was an Union activist, 

Smti Sethi (Respondent No. 6) she has been sought transferred, earlier occasion also 

she threatened the applicant that she would transfer her outside the State of Tripura if 

applicant did not act to her dictate. It is also stated that the basic reason behind the 

transfer of the applicant and deemed release order (Annexure 3 herein) issued by the 

authority only to satiate vengeance of Smti Tnshaljit Sethi (Respondent No. 6) against 

the applicant not for any public interest but for extraneous consideration and as such 

said transfer and deemed release order is unreasonable, unfair and malafide and 
violative of Article 14 of the Constitution of India and as such liable to be set-aside. 

4.11 That the transferring authority misused its power by transferring the applicant from 

Agartala Postal Division to Dhannanagar Postal Division in the guise of interest of 

service. It is also stated that, if, the Hon'ble Tribunal be pleased to crack the shell of.. - 

innocuousness are which wraps the order of transfer and deemed release order (An-

nexure 3) then the Hon'ble Tribunal find the real purpose behind issuing the im- 
pugned transfer and deemed release order. 

to 
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4.12 That though in the Rule 37 of the P & T Manual the word public interest is used for 

achieving a definite meaning and objective. In the impugned transfer order there is 

nothing regarding the public interest but in the interest of service. It is stated that 

interest of service always may not be the public interest, therefore, the Hön'bie Tn-

bunal may call for the relevant files from which the transfer order is originated and 

the files relating to the enquiry done by the aforesaid 2 (two) Officers Sri Laihuna, 

Director, Postal Service (H.Q) and Mr. B. R. Halder, Asst. Director, office of the 

Chief Post Master general regarding the alleged incident of 05/08/2002 in the cham-

ber of Smti Trishaljit Sethi (Respondent No. 6). It is further stated that petitioner's 

service is only transferable within the Agartala Postal Division, not outside that. 

4.13 That according to Rule 37A of the P & T Manual the general transfer of an employee 

of the Postal Department has to be made in the month of April of the relevant year. 

The applicant is on the verge of retirement and she is ailing. She would be deprived of 

care taken by the family for the arbitrary and malafide order of transfer. It is further .. - 

stated that the aforesaid Rule 37 of the P & T Manual has no application, so far the 

applicant is concerned as the authority subsequently modified the condition of serv -
ice and the transfer liability of the applicant is within the Agartala Postal Division. 

Any transfer including the impugned transfer order of applicant beyond the Agartala 

Postal Division is unfair, unreasonable, illegal and violation of statutory provision 

and hence liable to be dismissed. A copy of the letter dt. 23.08.90 is annexed hereto 
and marked as Annexure 4. 

4.14 That the impugned transfer having been punitive in nature it has been issued contrary 

to the provision of F.R 15 and as such it has been issued in violation of rules. 

4.15 That the Respondent No. 7 collusively with Respondent No. 6 has issued the im-

pugned transfer order to achieve circuitously what could not be achieved fairly and 

legally. To quence vengeance the impugned transfer order has been issued, not for any 
other purpose. 

5. 	GROUND FOR RELIEF WITH LEGAL PROVISIONS 

For that the impugned transfer order. has been issued in violation of rules vis-a-vis 

Rule 37 and 37A of the P & T Manual and F.R. 15 and as such it is liable to quashed.. 

For that the impugned transfer order has been issued malafide not in the public inter-

est or in the interest of the service and as such is liable to set aside and quashed. 

Conid. Page 7 
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For that the impugned transfer order is punitive in nature and as such it violates the  
provision F. R. 15 and as such in liable to be set aside and quashed. 

For that the impugned transfer order has been issued by an authority having no control 

or superintendence / competence over the services of the applicant. 

For that the impugned transfer order has been issued on extraneous consideration and 

it veil to lifted it would reveal that the said order has been issued to satiate personal 
vendetta of the Respondent No. 6 

For that the impugned transfer order couched with the deemed release order is liable 
to be set-aside and quashed. 

For that the rest would be submitted orally at the time of hearing. 

DETAILS OF THE REMEDIES EXHAUSTED 

The applicant declares that since the impugned order contains the order of transfer as 

well as of the deemed release she was not in a position to submit a representation to 

the higher authority and she was faced with imminent effect. 

MATTER NOT PREVIOUSLY FILED OR PENDING WITH ANY OTHER COURT 

The applicant further declares that she had not previously filed any application, rt 

petition or suit regarding the matter in respect of which this application has been 

made, before any court or any other authority of any other Bench of the Tribunal nor 

any such application, writ petition or suit is pending before any of them. 

RELIEF SOUGHT 

In view of the facts mentioned in para 4 above the applicant prays for the following 
reliefs 

(a) This Hon'ble Tribunal be pleased set aside and / or quash the impugned office 
memo no. viz/1-412002-2003 dt. 10.09.2002 issued by the Director ofPOstal S- 
ices (Hq.), office of the Chief Post Master General, N.E. Circle, Shillong forth with 
andinno time. 

Contd. Page 8 
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This Hon'ble Tribunal be pleased to direct the Respondent and each of them 

to allow the applicant resume her duties on the previous place of posting i.e. in the 

place from where the Applicant has been sought to be transferred with special leave 

for the intervening period of the deemed release and the day of resumption. .. 

This Hon'ble Tribunal be pleased to pass further order or orders, direction or 

directions as deem fit and proper having regard to the circumstances of the case. 

INTERIM ORDER IF ANY PRAYED FOR 

Pending final decision on the application, the applicant seeks the following interim 
relief 

This Hon'ble Tribunal be pleased to stay the impugned office memo no. viz/l-412002-

2003 dated 10.09.2002 (Annexure 3 to the application) and to allow the,app1icaiIt.tD 

resume duties in the previous place of posting 

PARTICULARS OF BANK DRAFT FILED IN RESPECT OF THE APPLICATION 

FEE: 
tLtQ 13 &,J - 71A 6L 	 tib 	 g 9dt. / O 202 

LIST OF ENCLOSURES: 

Bankdraft 

Copies of the application for service - 8 nos. 

File size Envelop 	 8 nos. 

Vokalatnama 
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C )  

-- 
VERIFICATION 

1, SmtiAjita Dutta, wife of Sri Prabal Dutta, age 57 years, working as the Postal Assist-

ant in the Office of Director of Postal Services, Agartala, resident of Jagannath Bari Road, 

Agartala 799001 do hereby verify that the contents of paras .2?  ..to .4 .9.. are true to my 

personal knowledge and paras .4 1. b... to .i.: . Lis believed to be true on legal advice and that 

I have not suppressed any material fact. 

Date: zj oq 1002  

LLL 

Place : A 	 Signature of the applicant 



To 

The Registrar 

Central Administrative Tribunal 

Guwahati Bench 

Guwahati 

Form II 

[See Rule 4 (4)] 

RECEIPT SLIP 

Receipt of the application filed in the Central Administrative Tribunal, Guwahati Bench 

by Smti Ajita Dutta working as the Postal Assistant in the Office of Director of Postal Serv-

ices, Agartala, residing at Jagamiath Bari Road, Agartala 799001 is hereby acknowledged. 

For Registrar 

Central Administrative Tribunal 

Guwahati Bench 
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I 	 J'hone 364029 

NkPIONAL PEORATIOW OF POSTAL E'MPLOYEES 
(i-i, Sannu I'Jace, PouI Staff Quarter 1  

Madic I\IIg, Nu Ddhi•110001 

Ref. No. P— 
4/ib' 	 - 	Dated ....... 14,...ZQ. 

To 
Srft, Aparna Mohile, 
Member (x&) 
POSt&l Services Board 0  
Tew Delhi - 110 001. 

Sub, $ High handed and vindictive attitude of. Director of Postal Services 
Agartala. 

Madam, 

This Federation is very much constrained to 3ay that the working 
atmosphere in Agartala has *ached the worst condition due to high handed 
and vindictive attitude of the Director of Postal services, Agartala for 
your kind perusal we are enclosing copies of resolution as also copies of 
documents we have received from Agarta].a. 

The perusal of the save will reveal that the D.P.S. is challenging 
the expertise of, the medical practitiezs that too even without referring 
tha Icyocs for second medical opinion. 

The D.P.S. is acting against the union leaders affiliated to NPP. 

The eiloyees going on lee on production of M.C. are not allowed 
to resume duti8 after expiry of leave her they come to join with a 
certificate of fitnes0 

The officials taking leave of one day to attend the customary and 
ritual ceremoney are treated "diesanon", 

The D.P 	is doing So many things for which She is not authevised 
under the rules. 

The etmo$tphere is so surcharged that it may burst into resic2 
at any mtTent o  we apprehend, jeopardising the Smooth functioning of the 
PoStal Services. BiDfore the situation reaches Such a $lape this Fde-  
ration recueSt$ you to kindly intervene and do the needful so that the Kt 
high handed attitude of the DPB is abandoned and cordial relation with the 
staff is zetored0 

Yours faithfully. 

EncigAs above. 

(W 5 R AJ SHARMA ) 
1 Cffg. Secretary <nera1 

1-2 • (nera1 SecretarypIII, p-.i, E 1D.UniOn  
vl 34. Dj. Secretary, P-III,p-IV, Agartala79900i, 

.56.t...A5jvjsjonal Secretary E.D./ Circle Secretary E.D.Uin 
7-8 Circle. Secretary P-Iv/ p_ill N.E.Cjrcle 

9? drçr 

Copy to $ 



YTAL1MPLO'YES UNiON 
NOR'rJ! EASTEp CIRcLE: SHILLONG. 

P-111 /Agartala  4.. 

NNEXLpE. t 
Dated Shullong the 07/03/2002. 

To, 
Sri Vijay Chitale 
Chief Postmaster Geireral, 
N. E. Circle, 
Shillong-793 001. 

Sub:- Anti erployees aI:tude/iiiriei. of the D.P.S. Agartala. 

Sir, 

It has been reported that the D.P.S. Tripura is initiating anti 
staff/union gesture at Agartala. 

An example to (he above, will speak of lici' utrexpected and unjust attitude towards thc staff/ Union wl tich is tot, at all tcnab. 

Two of 
the staff of Radllakjsl)oj1)I,r proceedl on leave on medical graound, 

On. expiry of the leave, when they went to join with fitness certificates they were not allowed 
to join their duties on that day. When they Went on leive on medica] ground the DPS, 
Agartala forwarded those medical certificates produced to the medical board for second opinion. During the period 01' 

leave the medical board did not call them, and thus not allowing the officials to join their duties is not 
permissible according to rule in existence. 

Ofl),1MarcIt 200.2, the Divisional Secretary, Sri Haru Dasgupta and four 
other members visited Radhakisjiorcpur for an organising tour in connection with rnobiljsation for the 14th March, 2002 UniOn 

pzDgm 
and When they carrie to know about the fact, discussed detail with U'e Postmaster, Radhakishojr and the ktter allowed the 

officials to join their duties on 05th March, 2002. 

Amazingly, the D.P.S. Aarta]a called Haru Dasgupta for ecplaflatjon as why 
Sri Haru Dasgupta had met, the Postmaster. Radhakishorpur and discussed thereat and the 
reply of Which be furnished wfihjji seven days of time. Never in anywhere A Secretary has so fin' been asket

d for explanation if he undertajces tour prograrnte for orgnisao matter which is an infringefl]ejt.0f the democratic right, 

Having been disgrUnded by the derogatory beha 

. 

viOT and anlmus of. the DPS, Agartaja , delegation of the staff met the DPS to urge for immediate annulment of the 
said letter of eplanation to the Divisional Secretary, but surprisingly within nIonients, 
Police arrived at the. spot and the DPS left the place with police escort, which was urrwarx'aj -  ted and can not be defejcjed 

Threforc you are Jeep rested kifldly to advise the DPS Agartaja to forbear frOm this type of anti employce/aj .
ltj union designed attitude henceforth and revoke the said 

letter of cxplanatjion fotthwith so that situation does not turn frøni bad to worse arid the 
cordial relation between the staff and tire adminjs .atjn be maintained 

A line in reply with suitable action is solicited 

Yburfaith!u —.)) 	 / C 
Q 	 J A 

Circle Secretary 

Rzy R y  

\ p /\ 

xv - 

/ 
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In Caso outdcI lindt (f rJds L);O StI()fl ta: • 	 • AXMWT M. tietV'Vl 

	

the name of P. S. 	,.. 	.. 	... 	... 	 .. 	.. 	S 

	

o. 	G''uipI.o t/i'f:r.at  

(a) Nam.. 	- 	 •. ' '.\i 	 MstU 	S ..  
S 	

'j TjM. • 	(h) 	F;tthrs/J'Iubiarj's N.irit 	,,\\1 0 k.. 	i-_.r.!. ... 	
•. 	 ,.. 

Datfa of 3h'Ui. 	 .., 	,.. 	.. 	... 	. 	 ... 

• 	. 	(ç).; :Natioaath.y 	 .. 	... 	
•.• 	.•. 	,,, 	•... 	 ... 	:...... 

(°) Passport  Lqo .Dic,f 	 E'ic or ;u I..: 

(1) 	OccuTatoD .....Qri 	 \..' -sz .. 	. 	- 	.. 	... 

	

(g) Address,.. 1,i., tVQe2.,.. 	'- 	''-  

7. DctaUs of knowJuapectd/uaJcnowaf8Ccr sc with ruU particutars 

45,  

• 	

S 	 •• 	

.. 	

.5 . 	 . 

S. 	
• 

/7 

: 

i Atczicb sopanita stLeel I fleceLcary ) 

I 



Atso.us f of diay iu CcporiO.g ,. bj tJ:e 	 •.. 	. 	 •. 

~ X11 	 ------ 

9. 11, rtu1itr 	prpucLiu. .o 	.fioiol 'd (\ LaCh s rtxirato sheet, if r;qirec1) 	 - 

F. L R.. Contcnt. : (Attach sprc set, if eqisired) 

-) 	 t  
J'1i 

A t ctc,O:2 
tI/ 

CopyIng 

.. Y. 

Action taken Sic th abc'o r:ort 	veak corn rls.ou ° 	 u 	 fl 	No. 2 

registered t he ease anc.k  tooic up he hv :n 

Ovo\\:vc QT}_ 

to t;c jo 'the 	vr /t;ii:J 

p0 Ot ol j oid ct oo. 

F . I. R. read over to t he coraptaLnuat!: uoiina ut, admit ted to be 	reet 	recorded 	t'i - a c oy 
to the Conp ma tflnorratud 	el eo;t. 	-- 

r' 	 ./ 1 

c 	 'Name 

Signature/Thumb irnprcssoi r t1,10 / 

Comp1ainaxxt!1n1crma, 	
\.\ 	 jUI(,  

TG?A—I2--98'-35O.C'GO--J. C. P-o. J:i22.  4 / 

4§f4 
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' .5. 	 . . . 	 ... 5
••  • 

• 	 • 
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cci:- Liio and .ssn at on 
I)ircctor lo•j 	

on5 111  A ugus( 2002 

Sji 
I his is to iLpol I to you thc ugI iiicidr1 in oh ing gherao and assitjJt oi Dii eclot Pj 
Service5, Aartaia on SIIlAug5 2002: 
On 5' Aug lwe 	to zny.ofjjcc at around 

1 0 AJ,  A little thcieaftci. the 
U11. 1011  leaders, 

Mr Jamitjan Dbflatl1 and Mr 
Haru l)asgupta and others came to my chamber 

an that the charge Shed issued by the depar(n)ent to Shri Kanj Debbarma D_IOS'Mat 	n 	t be WithcIra . ii jim edjatel 'as he is • 'I exphj 	I Ihat the, POWer to \vithch,a 
a charge shcet iSvested wit u ic Master Geijt'jj (Chief PMQ) who is at 

Shill0110 They were howc. very vociferous and 

msis 	upon which I 
Stltestc(j that a reprcsei)tat,oii ina\' be subm iticci 

which I could 
lhrwa•j to the Chief PM fbi 	

UCtiOn Thc VCI1ISC(1 to do so, aiid insisted 
1iJ)oi] 

me to wi hCfia\.v it at once, i•\t this 
'stage,' spoke on phoiic to the Director Postal Services 

(HQ) in thc 0/0 Chief 
PMG SliiIloi1 

who also spoke to Shri .Janaidaii Debutl1 expiainig 
10 him that they may 

a rC PrCSCI)taEIOuI to hj of'flt th01111j1 lie DPS Aarl,la 'IC) this also, they did not 
agree IIId 

 bec:al)l ll0rC agitate(l and slatted 
Shouting SloiI)s 

and usjn, objäctionablc 
language, 	• 	 . 

• 'I'hci fir (aiothc,' 	Iflifl 	or so) I 
got tip and walked tOwarcJ the doi Shri 

I lava 
• 	Da5u11()(.1 and inoilidi' 	

(an l.\ Ira Depttl Stathp Vendor -Union leader of' the ED Ageius posted at Serctai . jat Post Oflic whø5 name I can't recall) blocked the door 
physicaliy an(I tivo lhclics Sint. 

Ania Dutia and Son AIim Damm held Inc by the upper 
flrIfl and 	 ggct j 

inc into flOIher tOoth I WUS SO lake,, aback that I 
SCVC,11cJ loudly, 

.: crying lbi' help. Neverth,010s5 lucy bleed 11)0 into a cornc• of the rOoJn and illegally 
deta Izieci mc t 11bi. 
I also Sa\V LI1UtOUtjI0 my dllanibci 

in the COrridor therc were about 
1 00 odd people 

":statiohled hi (Iij ZOO!)) Se\'e,1l lad ics :uicl men h1era()c mc. 	lr I lartl 
l'epct(ccIJ ,  La 

litited flIc[and gave indltjnn Speeches agai 
151 nie 'i1li \vrongf1j and 	- 'flialjcjojs s(atci0n15 From time to tiflhe ShIn Janarcja0 Dcbnath v.o 

Id COIlIC to me and 
give uItin)ltii1 to Sign the Papers for j udrawij 	the Char 	Sheet I-Ic said that a Soot 

S I sign it, I will 
be allowed to go. !jus kept qtti 	encI I iifle, I then wci.hL to 'yard tile 'viiidov 

a;1L oJI scefo' 5011)0 pot ice cOzls(nhlcs I 'dow I ,SIlolited 

	

.:lnd Sdlcai)iL'd (hi 110)1) beat11 	the windo- !riIls wi)1 toy hands to dr;iy Ili-j atic:iitjo:1 
Ill l\ ll1( ill i,m tli it Ilk \\ 	t lIi 	t 	ii,,,, 	hi "pp' ii, 	Ii, 	Ii, 

 
i\lli  

I 	- 

CB 	 . 

/ 

S 	 Tisf 	 - 
appeal CopyInj Dopt's 

so JW*1 Mictrats'i ago 



Re 

......... 

Zo  (,t , lllc cm i s tica l ly t\ lid an tln i T r i pura. No p olice \ ill comc to h( IJi\ 00 1 SUpJDO 
 Ix —---------__ _..S_--- this Statement speaks VOlullics about the State of at lairs 

. 	 \ 	•'- 	 :. 	 ' I At aiouncl 1 30 P M aglin, Ii Jan n dan Dchnath came up to inc md s iio mc in a 
, 	 confldcnti al tone that thc sit uat on is i Lach lag bolling point and If1 don I sign fi tc p j. i s 

lmmediately, it wilt explode arid no one will be il l a position to protect inc Porn the 
cro wd outside 

• Gradually, the situaion changed For the worse. The postal staff started leaving tle room 
nd in (heir place dwirous lookinmenandwomen13jl1cred)jfl. I sensed that 

(bC situation is becoming more tense and mortal lv danerous for mc, so when Mr. 
Janardan Dcbnatli caine to me iwain, I requested to he allowcd to spv;ik to the Chief' PN IG 
so that I may be able to sign the papers for vi thdravat of the charge shcet. 'I'hcrca tier, I 
spoke to tile Chief PMG who at first did not agree. It was oak' after I con vi aced h rn that 
I was in grave danger he said that 1 

: 	 ecurit\', F then sinc'd the papers withdrawillu ,  the eliaruc sheet. and oak' then, was I -,.-.- .......-. ........ lllo\\'Cd to iO. 

lain deeply tormented and shocked by this incident and appeal to your kind self to take 
necessary action in the matter. 'l'hc Sn I'ct' and security of the Central govt. officers psted 
in Ti Ipum a is the tesponsibi lit) of the talc Go t In fact I fear for my life and that of niv 
family including my t o small childi en, and I humbl\ submit for IicC ssai y seem it)' foi 
sell and family 	is due to this deep SCnSc of fcam and shock and fea' lag for the said) of 
my cliildten that I have not lodged a loi mat HR W i th the policc As a lad) offici serving 
with smeLl it)' and dcdmc 111011 in this fai flung North Eistci a Rcgion of the country and 
voi king haid to lmprovc the Postal Scr\ ices ifl tile State this incident came as the most 

fearful ii(-, Itmae to me. 
Thanking ) ou, I 

\'ouis F 1ilh1ull) 

(Mis 	Scthi) I / 
TDircctor Postal Sr'vices  

Agartala, Iripuri 

Copy to: 
' fl Principal Sccrbtary to the Governor of Tripura, for the kind iillOrmalion of His 

fExcellency, Tue Governor of Iripura. 
cLR iii) to C hid Miirrtu 

 

Tripura ,  br the kind iiitoiiii iliurr of I Ioiioui,iblc Chicf 

-'- 
'IA- 	2; 	, 

---- 	 1-e4- 
\_jo 	 3J 

0-11  

•3çJJ 	Q4 

C 
• ,; .,,.'. 	 •fr. 	gA,.f B.xa rumr, 
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DFPAi,UiV1!NT OF POSIS 

OFFICE OF iliE ('i-tIFF POSE'S I ER 	
ULLON 

Memo o. \/iI 4/2002-200 	
S 	Dated Shilhnig the I 09-2.002 

The Chief' Postmaster Genel, North 
Eusteni Circle, Silillofig hem eby 

Jd!cd hc rant; n (lie 1ilowtng oC ial s ol A garta Ia ptal 1)ivk ion 

undcrRi1le3 7 of P&[' M;inual volAV to have i rjuiicdiate eulc( mid in the lute' est 

of ;eCC. 

[Si. 	Name of oflcial and present place of postg 1 Postal 	Divisiuli to winch 

- -.. 	--- J.P' IS fe.. 

I 1 	Slu Janardhaii Debuath, PA, Aaiila {O 	
(M.cghalaya Division 

12 	tShriHaJDSG1' p 	rtaOlM 	i'1S'°

gat 
SnitjAnivaDutta, 	

io' 
-S S• 	 .- - p 

9!?_P- I' - .... 

The above four (4) offic1l who are behg transferred out vfAgartak ,  

Posthi Divkiofl should be reflcved with 14
"  September 2002 positiVely. If they 

Ore not relieved •vit1in ilie stipulated date, they will be deemed 
((I l)1VC beemi 

rcIeved. 

The Sr 	
snpdt. of I'.Os, MeghalaYa Ulvision. Siiio:ig will 

imrne.diatdly issue We posting oide in respect of Shri J anrdhiaii l.)cbnalJ) and Shri 
Hnni Das Gupta, The Supdt. of P,Os, Dhamianagar Division will also iiiimed mately 

iue th  rspc. of Smti Aniva Dutta and Sinti Ajita L)utt(. 

(l,/I.l ll.tJN/\) 

Dijectol' of.' Post i I Scrvices( 11(l) 

()p) ,  

I) ,  
 
 
 
 

C) 

Tlie D.l'S,, AgatOila. 
m s. Supd(. of Post Offices, Megha)aya I.)ivision. Shi lloiig. 
The Supdt. olPosi 0 1,flces, I )hanilarfflga r. 

The Sr. Postmaster, Shillong GJ'O. 
1 he T'ostmaster, AgattaiaDharTT.I'aga. 

11e cjIlICIIS c.cinccrued. 	 r 

Director n f lwtal 't icC3( I hi) 
fsjj 	(. ii 	I:, 	I iiII H 

A 
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, Copyof theDte. 1etir No. 2Q-3.2/90--sp-i dat 	23-8-90 ,I . 	 • 	

addressed to all heads of Postal CircJ.es. 	. 	 . . 

Sub :- 	 Deletion of €ransfer liability ciaise from  S . 	 . 	 S  • 	 • Appointnent offer. 	 . 	 S  

.S4 r,. 	. 	 • 	 . 	 . 	 . 	 S 	\. 	:, 
S 	 • A rer :!Orq stan2 	prtice and convention, pre i a clause ri 	 oppo1ntri letters cf Lhc ernployes 	

S ;f the cpa±.i-,I c 	 to the eurt th.t. Lcy ctn b 
: 	 in 	unt.rj uar specs a]. circuin5tceg 

otu;2l ft P . 	.iior.y of GroupC and Grotip D crt1p:to€ : ; . ni:a 	trpsfr liabtlity 
:1 	 !tii - lie.int:- 	'1i5c 	it L 	i. 	.;chti,  ccj(jor th not 

S. 

•' 	 n(::ei3:at-y in 1.j)C 

)2C Condrd Carefully in 	 S  
S : • rc,nsl'lt3tjOn ;"J.•I•.I•1 •:•ji2 	in.:.i:5:y c.• •Lz•.w. 1  IL is - heLeby ordered 

S. .- xiat r10 cleu-. 	to tr.nsfr:lity.anywhere 
S 	•4 yi  th3 	 or generl circurn.stancos, should 

S 	• 	., 

S 
from now r;,.i 	 ir the appointm2nt orders issued to 

: Gr.'up C and Grc'tp D empoyes of th6 Department of Posts., Such 
d.

S 	

: a clause exist:ng in thecaso ofthe employees already in 
service also .i.s hereby cancelled with immed±ate effect and their 
appoi.ntment. o::ct: w.J.,1alro sta- 1 so modi.±±e with effect 

5 	

5 

5. 	
tS, 	 S 	 • 	 : • 

 
from the .d&te ,o: se of thu :.eteer. 	S 	 5 .  • 

4. drcted th-it thee orders may be given 
wIde pbli.ct. ala also got noLcu bly all the Group C and 

Sr ... , G_OUP D sthff., ecesa:.'J.enj:, 	in this behalf may also be 
made in their erv1ce Eooks, in due couLc. 

S. 	 ase acwleqe roceipt 

ve riF lon will fellow,  

	

Yo1 	taitflfully, 
• 	 5 	

.S 	
• 	 S 

'P .h)'3fl'- 4OCPTHY) J. 
S • 	

• 	

S 	 ASS'1 .DI1'.CTCR GcN.RAL(S 

'S 	 I 

r 
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DTP, 	rr 'F 1'C2S 	 4. 
: 	 • . 	 oi .;~ OP THE CHIEF P33Tr4ASTP GLi'JERM:N .E .CIRC,E :SHflLONG . 

. 	 . 	 .. 	 , 	
• 	 ' 	 . 	 . 	 . 	 . 

.. . 	 ; .,,. 
No,Staff/412/9O . 	 . ,. 	

Dated Shi11ong the 6-9-90 

I. 	
) 	

To 	• 	 . 	 , 	 . 

(\f) s/i) The Directo. of.Post1. Services, 
I 	 t- 	! 	•, 

 

1 .zac1/ ga 1a/ItTï?h31/K0h1ma/Itaflagar.. 

I 	 at.. of U3, S'-'iL.ong/Dha'managir. 

P3 D, C\Li/sJI1'1a 

L Ci,, E'il1ong. 

S 	!. OrorD C•f:ici' 	C',., 	hi.11ong. 

) 1i 	' 	i . osthnastrr 	1iL.lorg G..? J D. 

7) .t'ie LTA.O,.(BcJ), C.O,, Shillong. 

3) TSe De.inq ire 	Staff Sccti'n, C.O.,, Shillong. 

i.i2t? clause from 
tr,"n. ):.Lv?,, 	 * 

A cory o the fl.G. Postc, Now DlhiS letter 

No. 2O- l2/9O- PB - I dated 23-8•-90 on the above mentioned 
subject is sent herewith for your information, guidance 
apdj, necessary ection. ., 

}c.±flal; 

II i 	 'cat's faa.t1,fiiJ..]..r, 
• 	 .:.. 

? 	 I 

( 

7fC( 
El: 	-i':Y 	. 	

. 	
. ;tt.Pc ..mzstEr General (S&E ' 

Copyto: 

 

-  . 	. 

I 	:L..L3  

?o'uatr,, 	2.'/xvj G.P.O. 

; ' - C -rc 	. crut./, 	:, P';mn, 
./O Supdt. o P.03, 3.:Lilcrg. 

. 	

'..• 
no Circle Secrothrj, I1 I1ia Po3ti 

	

Adifl.iStraLiVe'Uni0fl, c/o C1- ic P..M.G., 	 S 

Si'iillong-7'3OOl 

ç 
Yor Chief rotnaster General, " 

1 .E 	S1ilo. 

TRU 'H 	••'. 
I 

I 

/ . 


